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IN THE CENTRAL ADMINISTRATIVE TR ISUNAL

‘ * AT HYDERABAD

s HYDERABAD BENCH '

C.ANo,116/94 Date of Orders; 4,2,94 :
i

BETWEEN 3

Smt,P.Nirmala, o .. Applicant,

AND |
1, The Unjon of India, Xep, by
its Secretary, Min@ftry of
Finance, New Delhi, :

2. The Chief Controller of Defence
_Accounts (Pension), O/0 the ‘
“Chief CDA;(Pensions), Allahabad. .s Respondents,

.e Mr,G.Parameswara Rao

@Gounsel for the Applicant

Mr N .R,Devraj

Counsel for the Respondents

CORAM a. !
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HON 'BLE {SHRI A.B,GORTHI : MEMBER (ADMN.)
h

i
HON *B 18 { E.CHANDRABEKIAKK KEDDY - : MEMBERFJUDL.)
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is Por paymant of dearness pelief on family pension.

'Fnﬂlouing the same, this Bench of the Tribunal alsg

0A. 116/94 | Dt. of Decision : 4.2.94

' ORDER

! As per Hon'ble Shri A.B. Gorthi, Member (Admn.) |

f Heard Mr. G.Parameshuaprg Rac lsarned counsel

for the applicant and Mr. N.U.Rahana standing counsel l

for the respondants. The applicant is the widow of

Sri, ?.Prasad Rao, yhe, while working as Asst. Foreman

in thb ﬂfdinance Factory Projsct, Yeddumailaram,

Medak Disttrict died on 31.10.90. Tne applicant was

: .
consequently sanctioned family pension which was being

paidﬁtogather with the dearness relief on family pansiqn.

Houeyer, on the ap?%é%tmsnt of the applicant on compassiona

ground as an L.0.C. with appect from 26.11.91, ths

respondants gecided not to pay her the dearnsss raslief
|

in iha\?amily pension, Hser claim in this application

2., -In similar cases (DA 801/91, GA.1132/92,

DA '1133/92 and 0A 1134/92), the Madrss and Ernakulam

|
Beﬁchés of the Tribunal allowed the applications,

in OA No. 116/93 allowed the prayer of the applicant

tﬁerein for payment of dearness relief on family penSi?h

i

|
3. Consaguently this application has to be
| ‘ :
alloved. As per the practice followed by this Bench,

monetary relief in such cases will be limited to

one year prior to the date of filing the O0A,
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égg:%hé OAjgHs Piled on 20.1.1994 we dirfect that the
[ =
paymeﬁt of dearnegsg relief on pamily pension to the
applicant o be made yith effect prom 1.1.1993. - ;h

.
4, | ' The 0A ordered accordingly at the ggmission
o ’

atage itself. No order as to costs.

“jxﬁﬁ_fﬁfgx—(ﬁf
- (A.B. G THI;

(T. CHANDRASEKHARA RED
MEMBER (ADMN,

| MEMBER (3JuDL.)

|
: Dataed : Tha 4th February 94

| 8 4t

; (Dictated iIn OUpsn Court) fﬁ ﬂvi\)ra
; Ibputy Registrar(J)C.
|
|

To spr.

1. The Segketary, Union of India,
Minlstry of Finance, New Delhi.

2. The Chiéf Controller of Defence Accounts (Pension),
O/0 The Chief CDA (Pensions), Allahabad,

3. One coﬁy to Mr.G.Parameswara Rao, Advocate, CAT.Hyd.
4, One copy to Mr.,N.ReDevraj, Sr.CGSC,CAT.Hyd.
5. One c0py to Library, CAT.Hyd.
6. One spare COpPY
l
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: IN TFE CENT AL ALJINTSTRATIVE TRIBUEAL
. wr;ar::z'za JEUCHT AT HYDERABAD
. LY
\l
TIE HON'ILL 5 JULITCE V.WEELADRI RAO
' VICE-CHATRMAN

iy
)

/

TH. HOW'IlE LL‘}{ (4 E.GORTHI :MEMBER(A)

1.9ND -
. ' - TEE HON'BLE I'R.T.CHANDRASELNAR REDDY
. ME:ZER(JUDL)

VHE HCH'3LL MR. RAT:CLARAJ A0 3 MEMBER

(ADMN)
_ Datea: [,\ ) 1504, .
CROEK/ JUDG T
M.A./R.A/C.A. No.
in
0.A.No. NG \o\(_\
T.A.NO. (‘»..r .No. )

Adm_tted and Interim Dllectlons
issued.
Allowed.

Disposed of with Jdirections.

D'sm‘” ec.
e T oo, ghaye
Dismissed as w1tbEESﬁHT‘““‘"———~—~—~h‘Hh_-_‘

Laswlssed for IDefault.

Re jected/Urdered.

No order‘as to costs,

Centra! Mmimir=tiva Tri

pers TN
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BYDERAE 4.) BENCH. !






